
407 Indo-US Sub- AUGUST 
Commission (HAH)

PROF. P. G MAVALANKAR: I
am not angry with the Minister In 
fact, I love hiir But I am angry at 
the procedure adopted

SHRI CHITTA BASU Because the 
Munster treated him as a casual la­
bourer

SHRI C K CHANDRAPPAN When 
Prof Mavalankar asked whether this 
membership was only foi those two 
days of the meeting, the Mmis er said, 
it may be so I am very much sur­
prised at that answer The Commit­
tee may not be a statutory committee, 
the Committee may not be a commit­
tee of the type which the Minister 
mentioned but the Committee was 
constituted with a certain purpose, 
with eminent people in the list And 
the Munster said that they were sel­
ected on the basis of certain criteria 
Now, you are selecting a delegation to 
go abroad to function as members of 
the Committee, to participate in the 
discussion. I think it would have 
been proper if those members could 
have been consulted — if it is not ob­
ligatory, it may be important—-whe­
ther they would be available to go 
That should have been ascertained I 
think, in this case, it was not done 
1 do not know in what way these per­
sons are more eminent than those who 
were already there Here, two mem­
bers resigned. One was already ab­
road and he was included Another 
member, Mr Ghosh, did not attend 
because of short notice Why did 
the Minister take this trouble of in­
forming somebody at short notice? 
When some people were associated 
with it, whether it is Mavalankar or 
somebody else, that is a different mat­
ter, they should have been given cer­
tain consideration A id  there is no 
use getting angry over that point.

MR CHAIRMAN He said that it 
was not only one man but he had 
given consideration to six persona

SHRI C K  CHANDRAPPAN- If 
you compare only Mr Gore and 
Mrs Kochhar were the only two from
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the earlier commission. What was 
the criteria in selecting these people? 
In what way they were more eminent 
than thos who were already there? 
Who selected them? Whether there 
was any pressure from outside over 
the bureaucrats? That is something 
important to be looked into

I would like him to reply dispas­
sionately I am not angry with you 
and you need not b u g ij with me.

DR PRATAP CHANDRA CHUN- 
DER All these months I have been 
answering so many questions and 
meeting all situations I have never 
been angry I have stressed certain 
points and submitted them with some 
sort o f emphasis I most respectfully 
request my hon friends not to inter­
pret it as a sign of anger

However, ag I have already explain­
ed, the selections are made ad hoc in 
respect of a particular sub-commis­
sion, and this has been the practice 
There are four sub commissions of 
which this Education-Culture is <me 
It is wrong t0 say that there was any 
pressure from outside We judge the 
requirement of a particular meeting 
and then we decide who could be 
suitable for the purpose.

11.14 hrs
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
Djooskw it> cum  now* R m b a x o jt a -

TICK  D V A IM R

SHIU CHITTA BASU (Barasat); I 
call the attention of the Minister o f 
Works and Housing and Supply and 
Rehabilitation to the following mat­
ter of urgent public importance and 
request that he may make a statement 
thereon:

“The reported decision of the Gov­
ernment to close down the Rehabili­
tation Department despite the pro­
tests of tile Governments of West 
Bengal and Tripura. *
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THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE­
HABILITATION (SHRI SIKANDAK 
BAKHT): The Department of Rehabi­
litation was set up soon after inde­
pendence of India when a large nuHT- 
ber of refugees came from erstwhile 
West Pakistan to organise relief and 
rehabilitation measures for them. 
Later on the activities of the Depart­
ment were enlarged when the refugees 
from erstwhile East Pakistan started 
flowing in. The Department of Re­
habilitation is also responsible for re- 
lief and resettlement of repatriates 
from Sri Lanka, Buraia, Uganda, 
Mozambique, Zaire, Vietnam, Tibetan 
refugees, displaced persons from 
Chhamb-Niabat area in Jammu and 
Kashmir and Sindhi refugees who 
had entered Rajasthan and Gujarat 
during the Indo-Pak conflict o f 1971, 
and for their implementation.

Before this Government took over, 
the work m this Department wai pro­
ceeding without a time bound pro­
gramme of implementing the schemes. 
We have lately taken effective mea­
sures to accelerate the pace of reset­
tlement For instance, the work of 
Pattern Irrifation-cum-Resettlement 
scheme in Dandakaranya is being ex­
pedited. Allocation of funds for this 
scheme was enhanced last year from 
the previous average level of Rs. 90.00 
lakhs to Rs. 4.40 crores. During the 
current year a provision of Rs. 5.80 
crores has been made which would, 
if necessary, be enhanced depending 
on the progress of schemes. About
10,000 labour force have been em­
ployed on the Potteru canal works for 
this year and the Project has been 
asked to employ a large number 
(about 15,000) to expedite the works 
for the next year.

The refugees who entered Rajas­
than and Gujarat in the wake of 1971 
Conflict have been living in camps, 
since 1971, for the maintenance of 
which the Government has been in­
curring expenditure of about Rs. 2.80 
crores per annum. The Government 
have decided to eaeteoiS the benefit of

permanent rehabilitation to them so 
that the camps may be closed as soon 
as possible. Both the State Gov­
ernments of Rajasthan and Gujarat 
have submitted schemes for the reha­
bilitation of these Displaced Persons.
A good number of families in Rajas­
than camps are expected to be reha­
bilitated within a period of about 6 
months from now.

881 families of Chhamb Displaced 
Persons as a result of Indo-Pak Con­
flict, 1971, still continue in the camps. 
Steps have also been taken for their 
early rehabilitation.

The Government are committed to 
tackling the question of rehabilitation 
of displaced persons with a greater 
sense of urgency. A time-bound pro­
gramme of action has been drawn up 
with a view to securing speedier exe­
cution of various projects o f rehabili­
tation. The Government is concen­
trating on a constructive, positive, 
long-term and permanent solution so 
that the displaced persons and refu­
gees might merge with the general 
population of the country sooner, andi 
Government is keen that they should 
not remain in a continued state of 
unsettlement and unrest in camps.

The Government is custodian 0* 
public funds and has the responsibility 
of their proper utilisation. They can­
not allow the Department to continue 
indefinitely without a sense of pur­
pose and without the objective of com­
pleting the work assigned to it in 
time.

The Government are, therefore, 
keen on the expeditious implementa­
tion of the schemes for rehabilitation 
effectively under a time-bound pro­
gramme and with this being put 
through the work for the Department 
will consequently shrink.

SHRI CHITTA BASU: At the out­
set, I want to point out that I wanted 
to rise on a point o f  order when the 
Ministar was rising to reply to the 
call attention. The reply, as you
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would have seen is not in confor­
mity with the motion, but since 1 did 
not want to scuttle the discussion to­
day, I did not rise on a point of order. 
You will kindly note that the motion 
itself says:

“Government’s reported decision 
to close down the Rehabilitation 
Department despite the protest of 
the Governments of West Bengal 
and Tripura” .

In his long statement, you might 
have noticed there is no mention abou* 
the points of view of the Government 
of West Bengal and the Government 
of Tripura My point of order is 
whtlher you propose that I should fui- 
th «  proceed or should wait for a fu '- 
ler reply to my calling attention 
notice.

SHRI S1K AN DAB BAKHT Un­
fortunately, these letters have been 
received very recently, go much so 
that the letter from the Tripura Gov­
ernment is dated only 29th July, 1978 
and you will be surprised that it has 
been delivered to me just now, on'y 
a couple of hours before I came ove* 
here These letters aie being consi­
dered, but unfortunately the premise 
is not right. In my reply I have tried 
to emphasize the fact

SHRI P. VENKATASUBBAIAH 
(Nandyal) • When the Government of 
Tripura writes, why is there so much 
delay?

SHRI SIKANDAR BAKHT: We are 
not discussing delays just now, but I 
am telling you the facts.

SHDI P. VENKATASUBBAIAH: 
They wrote on the 29th but it has 
been delivered only today. That is 
why I asked.

SHRI SIKANDAR BAKHT: If you 
have some question, you might out it, 
and I will answer it. :

Why I emphasized that point was 
that the question ig not of closing 
down the Rehabilitation Department

The fundamental thing is expediting 
the very slow progress of rehabilita­
tion. And the Government does not 
refuse to fulfil its commitment The 
Department will be closed down or 
wound up only after it has fully com­
pleted its commitments. That is the 
point. And that is why I entered 
into all the details. I wanted to give 
examples as to how we are expediting 
the process of rehabilitation and the 
things which were going slow we are 
trying to do quickly. The question is 
not of closing down the Department. 
The question fundamentally is to 
accelerate the pace of rehabilitation 
and relief facilities That is the point.

SHRI CHITTA BASU Should 1 pro­
ceed, or

MR CHAIRMAN Do vou want to 
put more questions on this’

SHRI CHITTA RASU It ls not just 
a question for more clarification

SHRI SIKANDAR BAKHT Those 
two letters which came from the 
West Bengal Government and the 
Tripura Government are being consi­
dered. They have recently been re­
ceived, We have not even come to 
a decision We have not even sent 
a reply. In fact, the letter addressed 
by the Chief Minister of West Bengal 
was addressed to the Prime Minister, 
which was passed on to me only re­
cently.

SHRI CHITTA BASU I want to 
discuss this point m a little more de­
tailed manner.

Sir, the rehabilitation programme 
for the unfortunate victims of the 
Partition of our country, if it is to be 
at all meaningful, must be based on 
certain objective startegy. This ob­
jective strategy must necessarily in­
clude and aim at providing the vic­
tims with homes, secure livelihood 
and confidence in the future, I am 
glad that this objective was pursued 
with grfe&t vigilance in the cate of 
reftabuftuldn o f displaced persons, 
from West Pakistan.
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The fact id that the total number 
o f refugees from West Pakistan was 
47 lakhs and their rehabilitation was 
completed by the year 1905-56. The 
Government of India acquired land, 
built up houses and shops and handed 
them over to the displaced persons on 
a rental basis which were subsequent­
ly transferred to them on free hold 
basis.

Particularly. I also want to men­
tion that the success of the Rehabili­
tation Programme for Punjab has 
rightly bean described by Mr. M. S. 
Randhawa, a former Rehabilitation 
Commissioner, when he writes in 'iis 
book

“Phoenix like the displaced Pun­
jabi farmer has risen out of ashes’ '

Si i, the key to the success of the 
Rehabilitation Programme of Punjab 
lies in a very vital factor and that 
factor is the compensation to the dis­
possessed and it was of crucial impor­
tance in the case of West Pakistan 
refugees.

There is a book The Story of Re­
habilitation, published by your own 
Ministry I would like to quote a 
certain portion from it as follows:

“The concept of compensation is 
the off-spring of idealism. It was 
nurtured at the roots, by the Prime 
Ministers, compassionate concern 
for the millions dispossessed of their 
all by Partition. Nehru’s emotional 
allegiance to the cause won for it 
many champions, none stouter than 
the successive Rehabilitation Minis­
ters.”

Sir, the fact is that as early as 
in 1949, the Government of India pled­
ged itself to the payment of compen­
sation and it is recorded in the book, 
The Story of Rehabilitation, But the 
compensation was to be paid to the 
IS/est Pakistan refugees alone, In 
1910, the Nehru-Liaquat Agreement 
was signed. Ever since, it has been

used as an excuse to deprive the re­
fugees from East Pakistan. I am sorry. 
I regret, 1 do not fret and fume in 
anger, but I say that compassion and 
consideration were not shown to the 
displaced persons from East Pakistan 
unfortunately, as compared to the dis­
placed person who had come from 
the western sector.

Therefore, the rehabilitation pro­
gramme of the displaced persons from 
East Pakistan remains the saddest 
chapter of our history of the post­
independence period of our country. 
Excuse me if I say that it wiU go 
down in the history of our country 
as an act of serious betrayal of the 
people of the uprooted millions, if 
the Government does not correct the 
mistakes und reverse the process and 
look at some of the fundamental and 
basic points in the matter of rehabili­
tation

PROF DILIP CI1AKRAVARTY: 
The time should be extended by an­
other half an hour

MR. CHAIRMAN- Let him put the 
question.

SHRI CHITTA BASU: I repeat that 
this will go as an act of betrayal of the 
poor displaced persons by the powers 
that be. I hope and trust, I am con­
fident, that the mistakes committed 
by the first Government would be 
corrected now, and the right approach 
to the problem would be adopted.

Now let me come to the other point 
What are the basic reasons for the 
failure, dismal failure, of the rehabi­
litation programme of the East Pakis­
tan refugees? Firstly, under the 
Nehru-Liaquat Pact or Agreement, 
the East Pakistan refugees were not 
recognised as refugees. They were 
not entitled to any compensation at 
all. Rehabilitation was not accepted, 
and this is very very important, as 
a primary objective of th« Government 
of West Bengal, or o f the Government 
of India at that time. The aim and 
object o f the Government was only
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to provide the millions who were 
coming from the other side of the 
border with some sort of relief and 
succour. The rehabilitation aspect of 
the human problem was never thought 
of. It was never the idea of the then 
Government to give consideration, to 
take into account the most vital part 
of the programme, namely, rehaWli- 
tation, and it was confined to giving 
relief.

MR. CHAIRMAN: He should con­
clude now.

SHRI CHITTA BASU: Do not dis­
turb me It is a very important prob­
lem.

MR. CHAIRMAN; Only put a ques­
tion.

SHRI CHITTA BASU: I am doing 
that, but do not disturb me in that.

Relief was the main plank and re­
habilitation was ignored. Relief was 
the primary concern; rehabilitation 
was secondary; why secondary, it was 
tertiary or even more down the line. 
According to me. and I am sure others 
would bear me out, the Rehabilitation 
Ministry of the Government of India 
confined themselves to relief, and not 
rehabilitation, particularly in the case 
of East Pakistan refugees. When I 
say that, I do not say that in anger 
or in emotion; I am only narrating 
a fact of the Government of India 
itself.

Now let me take up the 96th Report 
of the Estimates Committee of 1959- 
60. I do not want to go by emotions, 
I am now standing only on the basis 
of the records of the Government of 
India. Now I am quoting the 96th 
Report. I  quote the relevant portion. 
It states:

wIt was only sometime in 1965 
and thereafter that the Government 
of India really settled down to 
tackle the problem of displaced per­
sons from East Pakistan on rational 
bull.**

The hon. Minister will find it in page 
8 of the Report of the Estimates Com­
mittee.

I will again draw the attention of 
the hon. Minister to the Annual Re­
port of his Ministry for the year 1P5B- 
59. It says*.

“A stage has been reached when 
it was possible to have a clearer vision 
of the physical size of the problem.”

It further states that there had been 
a shift in emphasis from relief to re­
habilitation. Please mark the time.
It was in the year 1958-59. It is a 
very sad part of the story. The Gov­
ernment of India took ten long years 
to really understand the problem, 
comprehend the problem, to really 
have a clearer vision of the physical 
size of the prohlem and identify the 
emphasis *— from relief to rehabilita­
tion. You took ten long years, a de­
cade, right from the day the migra­
tion began, right from 1946 when the 
great calamity befell on Noakhali, 
you did not realise the gravity of the 
situation; you could have a clearer 
vision only in the year 1958-59

It does not end there. The saddest 
part of the story is again there Only 
one year after, in the Annual Report 
of your Ministry for the year 1961-62 
says:

"The gigantic task of the perma­
nent settlement of nearly nine mil­
lion displaced persons has been tac­
kled and by and large completed ”

I want the entire House to know 
that in 1958-59, the Estimates Com­
mittee said that the Government wa* 
seized of the problem, had been able 
to comprehend the real physical vo­
lume of problem and only one year 
after that, they said that by and large 
the problem had been solved and tS» 
programme has been completed. 
Therefore, they said, the rehabilita­
tion programme was to be wound up. 
The Ministry was then tinder IMhr



Chsnd Khanna and the Government, 
as a result, took the view that with 
regard to West Bengal and Tripura 
there was no problem of refugees and 
that what remained was nothing but 
residual problem and that the residual 
problem could be solved by spending 
only Rs. 21 crores. There ends the 
chapter.
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What has been the subsequent his­
tory’  What are the subsequent steps 
that have been taken by the Govern­
ment of India after 1960-61? I shall 
not go into the details I shall men­
tion only certain things. The subse­
quent history is the continuing atti­
tude of d®nial. apathy, negligence and 
finally the attitude of betrayal of the 
millions coming from the Eastern side 
of the country. Cataloguing the whole 
issue and the steps taken by the Gov­
ernment of India, I say, the Centre 
did not accept Rs 250 crores Com­
prehensive scheme for the rehabilita­
tion submitted bv the United Front 
Government in 1967. The Centre 
also did not accept Rs. 150 crore pro­
ject, which was, o f course, submitted 
by the Congress Government under 
the Chief Ministership of Shri Sidh- 
arta Shankar Ray They also wanted 
that there should be a comprehensive 
project for the rehabilitation of the 
East Pakistan refugees in West Ben­
gal and Tripura. That scheme was 
also not accepted by the Government 
of India, of course, by Mrs Gandhi’s 
Government. The Centre dissolved 
the Review Committee in 1974. The 
Review Committee had produced 
twenty important documents and in 
its report suggested a comprehensive 
project of Rs. 76 crores. The Com­
mittee was aDpointed by Shri Jagjivan 
Ram late in the year 1966.

The Centre pre-emptorily stopped 
the nominal allowances for 15,000 P. L. 
camps inmates. And you— T do not 
mean you—the Government of India 
banished the very word “refugee” ; 
there was no refugee!
3072 LS—14.

The Andaman project was terminat­
ed although officially it was recognised 
that Andaman was eminently suitable 
for integrated development and, parti­
cularly, the purpose of the rehabi­
litation of displaced persons from 
East Pakistan.

Now to speak of the Dandakaranya 
project. The Dandakaranya project 
was pruned and, ultimately, scuttled. 
It was made a haven for the contrac­
tors, for the house construction, chosen 
by the Union Ministry of Rehabilita­
tion. tl wa» n contractors’ paradise at 
the cost of Rs. 120 crores.

MR. CHAIRMAN; How much time 
more will you take7 You have al­
ready taken 25 minutes.

SHRI CHITTA BASU- Only 5 minu­
tes more

I would only point out the report on 
the Dandakaranya project by the 
Estimates Committee, on your Ministry. 
I quote-

"Finally, the Government did not 
find it necessary to accept the 
Rs. 500 crore project given by the 
United Front Government regarding 
the comprehensive plan for the re­
habilitation of the refugees of East 
Pakistan.”
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Now, let me identify the problems 
of West Bengal and let us have a re­
appraisal of the entire problem facing 
the State of West Bengal. Let us have 
a clearer vision—that vision w*s ob­
tained in 1955-56—of the physical size 
of the problem and let us be seized of 
the problem. What are the problems?

According to the Finance Minister 
of the State of West Bengal, the exist­
ing refugee population of 6.5 million 
has now increased to 8 million. This 
does not include the unregistered re­
fugees whose numbers are legion. This 
population is about 15 per cent of the 
total population of the State of 
West Bengal, thereby creating addi.
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tional problem in the socio-economic 
set-up of the State which erodes into 
the viability of the State’s economy 
itself. Now, the problem facing the 
State today is, (a) the future develop, 
mental programmes for 528 Govern­
ment colonies and 149 recognised 
squatters* settlements, (b) the prob­
lem of providing housing and shelters 
for thousands of neglected communi­
ties occupying disused barracks, ruin­
ed building and hutments on stretches 
of waste land in different parts oT the 
State and (c) the problem of providing 
them with gainful employment since 
livelihood is the major question today 
in the matter of their economic rehabi­
litation. For this purpose, the Rs 500 
crore project has been formulated by 
the Government of West Bengal so 
that these problems, as I have identi­
fied, can be properly tackled.

MR. CHAIRMAN: How much time
more will you be taking? You have 
taken another 10 minutes.

SHRI CHITTA BASU The record 
shows that 2,02,000 West Pakistan re­
fugees had been found employment 
through employment exchanges by
1980. The orders were also issued by 
the Government of India to various 
Ministries, Departments and public 
sector undertakings to absorb West 
Pakistan refugees to fill vacancies. A 
Bureau of Employment was set up in 
the Home Ministry to ensure that the 
directives were adhered to. The Bu­
reau found employment for 80,000 re­
fugees from West Pakistan. This I 
state from the story of rehabilitation.
As far as the Bengali refugees are 
concerned —

AN HON. MEMBER: The time
Should extended.

MR. CHAIRMAN: What extensoon?
For how long are we to say?

SHRI CHITTA BASU: I will finish 
in 2 minutes.

MR. CHAIRMAN; Every time, he 
says, 5 minutes, 2 minutes and he has 
taken fiore than half an hour.
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SHRI CHITTA BASU: I wilt finish 
in two minutes.

As for the refugees from eastern 
Pakistan, according to your Ministry’s 
Annual Report, not more than 204 of 
the East Pakistan refugees secured 
jobs through Employment Exchanges.
I have nothing more to say because 
there is no time.

Under these circumstances and hav­
ing regard to all these things, would 
you kindly see that the entire approach 
to rehabilitation is changed now. that 
the mistakes committed by the earlier 
Government are corrected now and 
that a really objective strategy foi re­
habilitating the East Pakistan refugees 
is formulated** For that, would you 
kindiy assure the House that you 
would constitute a Committee of Mem­
bers of Pailiament to review the 
entire programme of rehabilitation and 
find out its successes, if any, and 
weaknesses, if any, and to recommend 
compiehensive measures for it?

Would you kindly resume the rehabi­
litation process in the Andamans for 
East Pakistan refugees?

Would you kindly consider the right 
earnest and accept the Rs 500 crore 
project submitted by the Government 
of West Bengal to tackle comprehen­
sively the problem now facing West 
Bengal today?

I think, the Minister will answer 
these questions not in anger but really 
to convince the House and the nation.

SHRI SIKANDAR BAKHT: Sir, I 
fully respect the feelings and the con­
cern that the hon. Member has shown. 
But I would beg to be excused to re­
mind the hon. Member of his own 
logic only half an hour before when he 
started raising objection to the fact 
that the answer provided by me was 
not to the question asked. The hon. 
Member has not only totally departed 
from the original content of the call- 
attention motion but has also gone out- 
side the orbit of the functioning of the
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Rehabilitation Department itself. He 
has been trying to retrace the history 
of rehabilitation from the very begin­
ning to the end, and he is expecting me 
to answer all that! Anyway, I can 
answer his questions.

The main thing which relates to his 
question is about the letter that has 
been received from the West Bengal 
Government as well as another letter 
from the Tripura Government. I have 
already submitted that these letters 
are being considered, and we will see 
what can be done.

I would like the hon. Member to 
confine himself only to today’s call- 
attention which has been put—with re­
gard to the shrinking of the Rehabili­
tation Department. I have said that 
the Government is committed to cer­
tain things, the Government have to 
fulfil all its commitments. The Gov 
emment is not as heartless as the hon. 
Member, Mr. Chitta Basu, has tried to 
paint it to be. I would not like to 
comment on whatever has happened in 
the past. 1 would only say that things 
were moving slowly. I expected some 
word of appreciation from the hon. 
Member that we have accelerated the 
pace of rehabilitation. He mentioned 
about the Dandakaranya Project. The 
Dandakaranya Project, which was con­
ceived in 1958, did not even get started 
till 1964, and when it got started, it 
got started at a snail’s pace. But 
from last year we have immensely in­
creased the pace of its completion. 
That I have already said in my origi­
nal statement. I have quoted the 
figures, the allocations and the way 
we are pursuing the matter. I would 
like hon. Members putting questions 
to me as to what are the steps that we 
are taking with regard to accelerating 
the pace of relief and rehabilitation.

As regards the suggestion made by 
the Chief Minister regarding the 
Rs. 500 chores project of comprehen­
sive rehabilitation, I am not in a posi­
tion to say anything just now, unless 
we have given it our fullest considera­
tion.

If hat is the sort of the debate and 
the way and the direction the hon. 
Member has gone, we will have to 
find out some appropriate time and an 
appropriate forum for that. I am 
quite prepared, but right now I am 
not.

PROF. DILIP CHAKRAVARTY: Let 
us extend the time.

MR. CHAIRMAN: No. there is no
question of extension of time.

SHRI VAYALAR RAVI; 7 O’clock?

MR. CHAIRMAN: If you like.

SHRI SAMAR MUKHERJEE (How­
rah): I am glad the Minister has made 
the announcement that the Depart­
ment will be wound up after all the 
completions of the rehabilitation task. 
The main thing is: what are the tasks? 
Here lies the main difference. The 
way the reply has been given is not 
satisfactory. He has mentioned one 
Patratu scheme and said Rs. 5.60 crores 
has been allotted. But the State Gov­
ernment has demanded Rs. 500 crores. 
Is the difference minor?

SHRI SIKANDAR BAKIIT: They 
may demand Rs. 10,000 crores.

SHRI SAMAR MUKHERJEE: You 
will have to understand. This is the 
main difference. And Mr. Chitta 
Basu tried to explain that the past 
government has already declared in 
1959-60 that the rehabilitation problem 
has been mainly solved and that only 
some residual problems remain and 
you are carrying forward that under­
standing and the reply shows that. 
That is the reflection of that under­
standing.

Here is our main question. You 
are a new government. You have to 
assess the whole problem in a new way 
to see the reality.

Sir, I have got here a copy of the 
memorandum submitted by the West 
Bengal Government to the Seventy 
Finance Commission demanding an

mo (SAKA) Rehabilitation 422
Deptt. (CA)



423 Decision re. AUGUST 4, 1978 HehabiUtatUni 424
Deptt (CA)

[Shn Samar Mukherjee]
extra Rs 500 crores allotment lor re­
fugee rehabilitation question Simply 
to impress upon the Minister 1 am re 
admg some of the portions

SHRi SIKANDAR BAKHT I have 
read it sir

SHRI SAMAR MUKHER.JEE You 
read it Sir

SHRi SIKANDAR BAKHT I have 
read it and 1 am fullj aware of what is. 
wiitten in it

SHRI SAMAR MUKHERJEE But 
the reply does not reflect that

SHRI SIKANDAR BAKHT I will 
give you the reply just now

SHRI SAMAR MUKHERJEE The 
reply does not reflect, but let the other 
members know

MR CHAIRMAN When he has got 
it what is the point’

SHRI SAMAR MUKHERJEE You 
and the House ought to know, Sir We 
are discussing it in the House Other­
wise I could have talked with the 
minister separately

I personally met him last month I 
gave a copy of the memorandum of the 
refugee organization 1 am the general 
Secretary of that organisation—the 
United Central Refugee Council That 
is the oldest organization There in 
their memorandum also this problem 
has been elaborited I met the Prime 
Minister 1 gave the same memoran 
dum The immediate reaction was 
We have spent so much money How 
much money ran we spend’ ’ Unfortu­
nately the press statement which 
appeared in the Delhi press carries a 
similar comment made by the Minister, 
How much money we can squander 
away’  Sir this very outlook of squan­
dering away the money shows the 
attitude It is not that the rehabili 
tation problem should be tackled 
properly but the outlook is squander­
ing away the money if the money is 
spent for proper rehabilitation

Only a portion I will read from this 
memorandum submitted by the State 
Government It says

The magnitude of the problem of 
displaced persons in West Bengal 
has never been appreciated on a re 
alistic basis at the level of the gov­
ernment of India, though a number of 
committees and study groups have 
from time to time studied this issue 
The policy at national level has 
been characterised largely by haste 
in de-recognising the problem

So, when he declaied that it Is 
going to be wound up the continua­
tion of the old policy is reflected by 
this decision

That is wh> we felt ver> much con 
cemed The State Governments Gov­
ernment of West Bengal and Tripura 
immediately protested I also issued 
one statement, it appeared in various 
newspapers I also sent a copy to you 
and the Prime Mimstei The State 
Government is demanding that there 
should be one separate independent 
Mmistiy of Rehabilitation But Re 
habilitation is not your major potrfolio, 
it is your minor portfolio This shows 
the Government s—the Ccntial Gov­
ernment’s—attitude regarding rehabili 
tation Only it is tagged as a tail of 
another portfolio He has to pay 
major attention to housing pioblem 
(Interruptions)

SHRI SHYAMNANDAN MISHRA 
(Begu°aMi) What is his designation’

SHRI SAMAR MUKHERJEE Hous­
ing Formerly Mr Mishra you may 
know that Shri Khadilkar was a 
Minister for Labour and Rehabilitation 
Then Shn Mirdha was the Minister 
for Cooperation and Civil Supplies and 
Rehabilitation Now, unfortunately, the 
burden has fallen on this minister who 
is a Housing Minister His Ministry 
has been tagged with this problem I 
sympathise with the Minister because 
he does not know the problem I In­
vited him to come to West Bengal.
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SHRI SUCANDAR BAKHT: I had
been to Danakaranya.

SHRI SAMAR MUKHERJEE: You 
come with us; we will take you to the 
place and you will see under what 
conditions the refugees are living there. 
The memorendum of the West Bengal 
Government says;

SHRI SHYAMNANDAN MISHRA: 
You must include in your designation 
•Rehabilitation’ in order to protect 
their interests.

SHRI SAMAR MUKHERJEE' Mr. 
Chairman, the time will be saved if 
1 may read that.

“That State Government consider 
that the present population of dis 
placed persons in this State will be 
of the order of 80 lacs if we also take 
into account the number of persons 
who stayed on in West Bengal aiter 
the 1971 exodus.”

There were three exoduses after the 
partition—1950, 1964 and 1971. In
1971 exodus nearly one crore people 
came; all did not return. Those who 
left were nearly fifteen lacs. So taking 
this, all told that is abotu 80 lacs peo­
ple who are refugees there.

"About 1/6 of the total population 
of the State belong to the category 
of displaced persons, and most of 
them have never been properly re­
habilitated or absorbed in the econo­
mic mainstream of the State.”

So, one-sixth of the total population 
belong to the category of the displaced 
persons. That is the magnitude of the 
problem. If that is not understood 
then you cannot help to solve this prob­
lem. That is why full cooperation of 
the State Government and your Minis­
try is absolutely essential. I am not 
denouncing this Government. But, un­
fortunately! the situation is like this. 
The Ministry is carrying the old out­
look, old tradition. According to 
them, the main problem of rehabilita­
tion has been solved. Only a residuary 
is left. Here we are bitterly opposed.

The main problem has not been solved.
It is only a partial solution that has 
been there. If you keep this problem 
alive in this way it becomes more and 
more complex and serious.

One survey was made for 25 colo­
nies. The report of the survey is this.

MR. CHAIRMAN: He has already
got the report. Please make a men­
tion.

SHRI SAMAR MUKHERJEE: It is 
very revealing. That js why I am find­
ing out. I am not reading the detaiLs.

‘•The suivey revealed that about 
72 per cent ot the families in urban 
Government sponsored colonies, 91 
per cent o£ the families in squatters’ 
colonies and 87 per cent of the rural 
small traders and fishermen families 
in Government sponsored colonies 
and 97.6 per cent of families in Gov­
ernment sponsored agricultural and 
barujibi colonies live below “the 
poverty line” .

The Study Group was formed by the 
previous Central Government. That 
Study Gruop has revealed that those 
refugees who have got some plots in 
agricultural area have got such a 
land which is not worth cultivable; 
there is 110 arrangement for irrigatior 
and nothing of the kind. They are 
living under extreme and sub-human 
conditions.

This is the whole magnitude, the 
gravity, of the problem. It is serious. 
That has to be understood That is 
our main problem which we want to 
highlight here. There is enough time. 
We can discuss that later on.

But, my point is that you should call 
the representatives o£ the West Ben­
gal Government and discuss with them. 
You yourself go to the State and see 
with your own e>es whether there 
is any basis in the claim which they 
are making. Then through your 
Cabinet you try to implement the sche- 
mes which the West Bengal govern­
ment is preparing for them.
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[Shri Samar Mukherjee]
I was the Chairman of a commit 

tee formed by the United Front Gov 
ernment m 1967 lor assessing the re 
fugee rehabilitation problem. We star 
ted to make an assessment For seve 
ral months we assessed The problem 
was so vast it required more time 
But because of the conspiracy of 
Indira Gandhi and of the Central 
Government—the United Front Gov­
ernment was toppled So that com 
mittee ceased to function

Str 1 am the Secretary of the 
organisation which is dealing with 
the refugee problems I went to Cal 
cutta two days ago to meet the Gene­
ral Council of that oigamsation The 
moment this announcement appeared 
in the Press it«»has created such a 
conccrn among the refugees that they 
have decided to observe August 20 
as a day of protest against this deci­
sion of the Central Government Their 
Representatives will come to Delhi 
and meet you I hope you will ic. 
ceive them, discuss with them and 
try to know their problems The> will 
also meet the Prime Minister My 
question is Will the Minister take 
the initiative to call the representa­
tives of the State Government of West 
Bengal to have discussions because 
they have placed a proposal for reha 
bilitation demanding Rs 500 crores 
According to them this is the minimum 
required to solve these rehabilitation 
problems Secondly will you go to 
West Bengal to &ee with your own 
eyes the real depth of the problem 
and will the Government re consider 
the whole thing in the new context 
and change the present policy of wind­
ing up the department On the other 
hand our proposal is that there should 
be an independent department to 
quicken the speed If a consideration 
is given for solution of the rehabilita­
tion problem speedily then a separate 
independent department is absolutely 
essential and by applying full toncen 
tration and energy you can solve the 
problem of rehabilitation within three 
to five years with the full cooperation 
of West Bengal and Tripura Govern­
ments

Sir, the political situation is such 
that still people are coming from Bang­
ladesh Tripura government and West 
Bengal government approached thf» 
Central Government to politically 
change the atmosphere so that friend 
ly relations with neighbouring coun 
tries grow and develop so that those 
who are coming feel some security 
there and do not and come here 
1 hough there are economic reasons 
for which they are coming yet if it 
is not checked the problem will be­
come impossible to be tackled Fur­
ther without the Central Government 
taking the entire responsibility of re­
habilitation the State Government is 
not in a position to tackle this, It is 
a national problem It should be sol 
ved nationally and only Central Gov­
ernment by taking full responsibility 
can solve it and m this matter the 
coopeiation of all other State Govern 
ments is also very essential otherwise 
those who have got rehabilitation out 
side West Bengal if they may 
feel insecure then again the 
problem of lehabilitation for them 
also will re appear as it has re-appear 
ed due to some conspiracy or some 
mischievous move* by a section of 
the people organising or urging Dan- 
dakaranya refugees for going to West 
Bengal So Sir my first question is 
this

17 00 hrs

Will the Government re consider the 
whole thing xn the light of the Memo­
randa and the letters received from 
the Government of eWst Bengal «nd 
also that of Tripura *

Will the hon Minister personally 
agree first to go to the spot and see 
the magnitude of the problem and then 
try to expedite the solution of the 
pioblem’  Then only the question of 
winding up of the Department will 
arise

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-



HABILITATION (SHRI SIKANDAR 
BAKHT): Mr. Chairman, Sir, I have 
been trying my best to avoid making 
any controversial remarks, because, 
this subject Which is under discussion 
is a very delicate one and I would not 
like it to fall to my share to bring in 
any inddicate things.

Sir, I personally would not like to 
compare the West Pakistan refugees 
with the East Pakistan refugees. I 
have got figures. But I do not like to 
rake up old issues. It will not b' 
a very nice thing to do. So, Sir, I 
tried to avoid them.
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Now, niy hon friends Mr. Samar 
Mukherjee and Mr. Chitta Basu kept 
on reminding me of the letters which 
the Chief Minister of West Bengal 
wrote, demanding that a minimum of 
Rs. 500 crores should be provided for 
solving the problem, as it is conceived 
by them in West Bengal. Now, I tried 
to avoid mentioning it myself. I would 
not say I am not concerned; lam eq­
ually concerned with the problems. 
(Interruptions) You read the letter 
and you have quoted the letter that 
Rs. 500 crores was demanded by the 
Weset Bengal Government from the 
Finance Commission. Why are you put­
ting this question to me and to the 
Rehabilitation Department? This Reha­
bilitation Department has been assign­
ed a job. If you want anything 
outside that assignment, it will have 
to be dealt with and considered at an 
entirely different forum.

SHRI SAMAR MUKHERJEE: Gov­
ernment has received this letter with 
the demand that Rs. 500 crores is re­
quired for rehabilitation. The only 
reason is, they have approached the 
Finance Commission to allot this 
money, because, no money has been 
allotted in the Sixth Five-year Plan 
or any additional money has been se­
parately allotted from the Department. 
That is why I am raising this problem 
so that you may consider and make a 
reassessment of the problem in the 
light of the new situation.

SHRI SIKANDAR BAKHT: There
is this dialogue with the West Bengal 
Government. Have we at any time 
resisted cooperation with the West
Bengal Government? No, The pre­
sent crisis was created on ac­
count of desertions from Danda- 
karanya. We have extended the full­
est cooperation; we have had dialogue; 
whenever they demanded it, it was 
done. And, if you want me to visit 
West Bengal, to look into the state 
of affairs, with my own eyes, well, I 
am prepared fo do it. Therefore, the 
question is not this. The question is 
of the winding up of the Department.
I say, the rehabilitation problem, how­
ever big it is. Will have to be accep­
ted by the Rehabilitation Department 
and it will have to be solved also by 
the Rehabilitation Department. Will 
you agree that after the problems have 
been solved, it should be wound up 
or not’  That is the only point now. 
There is no point in objecting to the 
winding up of the Department. What 
I have done is, I have only related it 
to the fact that we are accelerating 
the pace of rehabilitation and provid­
ing relief.

SHRI CHITTA BASU; How?

SHRI SIKANDAR BAKHT: ‘How’ is 
a question which will have to be dis­
cussed.

PROF. DILIP CHAKRAVARTY 
(Calcutta South): Mr. Chairman, Sir, 
We are unnecessarily complicating the 
situation. Nobody would disagree 
with the hon. Minister that when the 
task of rehabilitation is over, the de­
partment should be automatically 
wound up. Nobody will disagree with 
that lcind of situation.

SHRI SAMAR MUKHERJEE: That 
announcement is not necessary.

PROF. DlEIF CHAKRAVARTY: I 
belong to the ruling party. I would 
like t0 point out certain discrepancies. 
The hon. Minister must realise this 
thing. I am sure he would agree with 
me on this point.
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[Prof. Dilip Chakravartyj
The ushering in of the Janata Gov­

ernment at the Centre roused hopes 
not only amongst the people at large 
but also amongst those hapless people 
who have crossed the border. They 
also have a feeling that they are go­
ing to have a new dealing. Now, I 
will give some figures from the Re* 
ports. From the Annual Report of 
1976-77 it is stated like this:

“ 1.337 families have been reset­
tled in agriculture and 61 families 
in non-agricultural trades upto the 
end of November 1970 During 
1977-78. 1435 farmltes of displaced 
persons are proposed to be settled.’’

In the Report of 1977-78, it is stated 
like this-

“Uplo the end of November. 
1977—375 villages have been set up 
and 21,323 families settled therein” .

It is a very interesting report. There 
is a gap I do not expect an answer 
from the hon Minister now. But this 
is about Dandakaranya resettlement. 
Expectations are there and I know 
that there is sincerity in the Govern­
ment to do something. But doing 
something does not mean writing it 
on the paper. That does not create 
rehabilitation I hnve some experience 
in social work, particularly on refu­
gees I know how much time it takes 
to bring the refugees from the Railway 
Station to the camp and taking them 
to the rehabilitation site In the State­
ment made by the Minister of Works 
and Housing and Supply and Rehabi 
litation today, in para 3 it has been 
stated;

"Both the State Governments of 
Raiasthan and Gujarat have submit­
ted schemes for the rehabilitation of 
these Displaced Persons. A good 
number of families in Rajasthan 
camps are expected to be rehabilita­
ted within a period of about 6 months 
from now.”

Now, whoever has prepared this draft 
statement-----
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SHRI SIKANDAR BAKHT: I have 
prepared it myself and I claim that 
it is right.

PROF. DILIP CHAKRAVARTY: I
would like to accompany the hon. 
Minister after six months from now 
and see how the rehabilitation is com­
pleted. I also take it a challenge. It 
is not a quarrel. It is a question of 
rehabilitating them. But this never 
happens. If it happens, you will be 
performing some magic like Satya Sai 
Baba. Now. anybody who is having 
some idea about the process of reha* 
bilitation in this country would not 
accept (his. So, our anxiety is that 
priority must be given not winding 
up of the Department but it should be 
given on the completion of the task 
of rehabilitation. If the statement of 
the Minister has that prefix, there is 
no dispute The hon. Minister must 
be knowing about the Dandakaranya 
refugees and also the refugees of West 
Bengal. There are thousands of fa­
milies who are yet to receive land 
patta, right of land ownership. That 
ownership is yet to be given to refu­
gees both in Dandkaranya as also in 
West Bengal. Mr. Samar Mukher- 
jee will bear me out because he is 
the General Secretary of the oldest 
Refugee Organisation. Now, the pat- 
tas are not given. Government an­
nouncements are there. Announce­
ments are made in this connection 
both at the State level and also at 
all-India level. But it is yet to be done. 
About Dandakaranya, there are many 
villages which are not named as yet. 
You are dealing with human problem. 
You are not merely transporting the 
commodities from one place to another.

MR. CHAIRMAN: AH these points 
you are not to quote.

PROF. DILIP CHAKRAVARTY: Sir, 
if I am not interrupted, I will finish 
it quickly. Now, you have to create 
an identity for the refugees In Danda­
karanya. The problem is more so 
because even the villages where they 
have been settled are yet to be given



m biw . That is why I would ask the 
bon. Minister and through him the 
whole Government to treat it as a 
human problem. I know that they 
have a mind to take it but possibly 
they need a little more assistance from 
the Government. I know that he does 
not have that attitude. That is why 
I requested him so many times to send 
a parliamentary team to assess the 
situation. Possibly that is still awaited. 
I hope, he will agree to do that. What 
we need is a thoroughly new look 
on this question.
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I would like to tell that in Malkan- 
giri and Paralkot zones, 8192 and 
7454 families were settled respective­
ly on record. But what actually 
happened, I do not know. Seventy 
percent of these people went towards 
West Bengal. This is not the first 
time that there has been an exodus 
from Dandakaranya to West Bengal; 
previously also it happened. In 1975, 
the same Satish Mandal was there 
and he was arrested in Malkangiri 
area. This time, some political capi­
tal is sought to be made by some in­
terested persons, but we have to find 
out the real problem. It is no use 
accusing this or that person, no use 
pointing out that one Minister or 
Deputy Minister has been there and 
encouraged them to go to West Ben* 
gal That is not the situation, the 
situation is otherwise. They require 
eome sympathy, they require identi­
fication and this cannot be done 
merely through the Dandakaranya 
Development Authority. There is 
another point. A mistaken notion is 
•ought to be created by publicising 
that so many crores of rupees have 
been spent on Dandakaranya Deve­
lopment Authority. If you work it 
out, it comes to nearly Rs. four 
crores per refugee family, but this has 
not really been done. As has been stat­
ed by my hon. friend, Shri Chitta Basu 
if you work out the amount spent on 
refugees from Bast Pakistan, it would 
come to a much lesser figure. Then 
what you did—I mean the Govern-
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ment of India - for West Pakistan 
refugees. This is, therefore, a thor­
oughly mistaken notion.

What has to be done is to create a 
unified authority. There is a dual 
authority in Dandakaranya and that 
is creating problems for them. DDA 
people go to the villages where re­
fugees are settled; the State Govern­
ment, tribal department, officers cross 
the refugee villages and go to the 
tnble villages. This creates animisity 
between the people. These are the 
problems. A  unified authority, an inte­
grated approach and a human appro­
ach is required. If possible, some so­
cial workers at non-official level 
should also be identified who can go 
and devote their time there. Some 
steps have already been taken in this 
direction; you must be knowing that. 
Some of your officers attended a meet­
ing day before yesterday. These 
things should be encouraged.

Let the Minister come out and say 
that he would instil a new outlook 
under his leadership, leadership of 
the Janata Government. Let us have 
a new approach to the whole situa­
tion.

The Dandakaranya refuge are nei­
ther here nor there. Seventy percent 
of them have gone to West Bengal 
facing bullets, facing humiliation, 
facing torture and all sorts of things. 
What they need is a little consolation, 
and conditions of return. They are 
completely dejected, frustrated and 
destitute. They have no illusion 
about getting settled in West Bengal 
and from now on will make up their 
mind to get setled in Dandakaranya 
itself. This is from where you have 
to start.

SHRI SUCANDAR BAKHT: Mr.
Chairman, Sir, my learned friend, 
Prof. Chakravarty has a complete 
command over English language and 
while I would not like to annoy him,
I would say that he was making an



! ftM' ·~· BakbiJ 

dtttvqairt tde Ot the ·~ ... 
suaae. I wae trYlnl to co~ • 
word 'priority'-whether I want to 
ha"re priOrity for wtndinl up the de· 
partment or p?ierl.ty for .ettlinl tbe 
relug•. I have not been able to 
enalyse lt properly, in what manner 
the word priority is related to the 
present question. The extravagance 
waa also evident from the fact-with 
due apologies to the hon. Member, I 
do not mean any dilreapect to hlm-
that all his speech was outside the 
orbit of the calling attention. My 
friend s&YS that villagn have not been 
named; and, therefore, there waa 
&Ottle deficiency in rehabilitation. I 
do not know how it can really be 
correlated with rehabilitation, al-
though I might remind him that in 
modern cities, road.I are now being 
numbered. It is happening even in 
Chandigarh, one of the modern toWlUI 
that we have. There also villages are 
being numbered and are being identi· 
fied by the numbers which have been 
aui&ned to each viUale. 

About Dandakaranya I have been 
trying to avoid a debate-which will 
hurt. But I will tell ;vou that 1 have 
been to Dandakaranya myself. I have 
met people. I have visited their vil-
lages, along with the West Bengal 
Mlniater of Rehabilitation, Mr Ra· 
dhika Banerjee and two Ministers of 
the Orissa Government. I have met 
a number ot people. I have addrea-
aed their meetings. One thing that 
1 \yould like to bring to the notice of 
the hon. Member is thil: tJiere was 
nO.t one , , Single person complainina 
agAinst anythin1 which had not been 
dqne trom the point of view o't reba-
~~tation or relief. nie complaint.a 
were only of a general nature, .which 
could come from any rrulian citizen. I 
studied it very deeply, along with Mr. 
R•dhika Ban,rjee; and w~ did not 
«Jlne _acroa a single complalnt wb1th 
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... ......- • . a. ...... ~ 
menldtr......._U.. . .· ' 

My friend . .,oke about U..,.. -nfu.. 
P8I who ame ·in tbe wake of 1971 
and laid dw: the were ,ot •ttled . a 
Bajuthan and Gujarat He Aid tW 
~ period wu 8 month& But I am 
aimin1 to finish it otl in a month& 
That is what ou&ht to have been done 
b7 now. That ii where I say that 
public tundl were squandered. But 
no Gover~nt should do it. They 
are the trustees of public money. 

We are not being heartless. There 
is no justification for the continuance 
of this Department. Unfortunately 
the calling Attention Mot.ion related 
to a very limited question, viz.. wind-
ing up of the Department; and they 
thought that because the Department 
was being wound up, the question of 
pending work arose. What I say la 
that the Department of Rehabilitatiot 
will be wound up after the job hi 
done. -

There need not have been any de-
bate. The fultility of this debate lies 
in this. I have heard lengthy speech-
es. They were good 1Peeches. but a 
Calling Attention Motion should have 
been framed in a different manner. I 
assure him and iny other frienda that 
the Department Of Rehabilitation h• 
only two aims; to accelerate the pro-
ceu of rehabilitation and to •ve pub-
lic fund& from beina 1quandered. 
Thank J'OU. 

MR. CHAIRMAN: The HOUie now 
standl adjourned till 11 A.M Monda7 
tile 'Ith Auaut. 

17.llMI. 
The Lok Sabhci tMtt. adjou.1M4 flRI 

Eleuen, of l\e Clock cm MondtQI. 
AUO'Uil't '1, 197818"4"114 11, UIO 
(Saka). 
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